8y Wrilten Answers
Uniform Civil Code for All Cliizens

10776. SHRI HAR] VISHNU KA-
MATH:; Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

{(a) whether Government propose to
secure for all citizens a uniform civil
code throughout the territory of India
in accordance with Article 44 embody-
ing ome of the important Directive
Principles of State Polgy,

(b) if 80, when a Bill for the purpose
would be introduced in Parliament, and

{c) if not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (c).
There is no proposal before the
Government to bring a Uniform Civil
Code throughout the territory of India,
Enactment of a Uniform Civil Code
will require changes in personal laws
of the minority communities. Policy
of the Government has been that no
change would be effected in the perso-
nal lawg of a minority community
whether through the device of a Umi-
form Civil Code or through the enact-
ment of a law applicable to a particu-
la; minority community unless the
initiative therefor comes from the
community itself, 8o far no such
inftiative has come from the minerity
cominunities.

Increase in prodootion of Phosphatie
fertilizers

10777. SHRI KUMARI ANANTHAN:
Will the Minister of PETROLIUM,
CHEMICALS AND FERTILIZERS be
pleased to state gince the consump-
tion of phosphatic fertilizers in India
hus gone up 87 per cent in 1077-78
over 1976-77 against the world average
fncrease of 2.87 per cent snd fn the
background of anticipated increase in
the demand of ammonia In 1975-80 to
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tha tune of 80 milllon fonnes, the steps
taken by Gowvernment to increass

the production capacity for phosphatic

fertilizers within the country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): The
installed capacity for production of
phosphatic fertilizers is, at present, of
the order of 10.80 lakh tonnes of P* Oy
With the commissioning of Sindn
Rationalisation and Haldia projects,
the capacity would increase to about
13 lakh tonnes of I’; O, Planning is
under way for creation of additionsl
phosphate capacity to meet the increas-
ing demand for phosphatic fertilizers.
The proposal of M/s. Indian Farmers
Fertilizer Cooperative Limited for
substantial expansion of their existing
capacity at Kandla has been appr-ved.
Locational and other studies fo --new
phosphatic fertilizer projects have also
been undertaken.

Cases penditig before Supreme Counrt

10778. SHRI K. MALLANNA: Wwill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state.

(a) the number of cases, category-
wige, at present pending disposal im
the Supreme Court of India and the
periods for which they have heen
pending; and

(b) the number of such cases pend-
ing for more than five years?

THE MINISTER OF LAW, JUSTICR
AND COMPANY AFFAIRS (SHR
SHANTI BHUSHAN): (») & (b). The
number of regular hearing matters
pending in the Supreme Court of Thdia
as on 1-1-1979 was 15,258, The detallh
are given in the attached statement.
The tiumber of cases pending for rmore
than five years as on 1-1-1079 wil
4,08p.





